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OPER COWRT

= / CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD BENCH,

9 ® 9.

O.A. No, 1488 of 1994

Dated: 17,10,1994

Om Prakash Jaiswal, son of Shri
Gomti Kant Jaiswal, aged about 43
years, post as Sepahi, in the office of
Customs Badni, District Sidharthnagar ... Applicant,
“ ( By advocate Sri Shishir Kumar )
: : ver sus

Union of India, through Secretary
Ministry of Finance, New Delhi
and others Pl W oy Respondents,

S

( By Hon, Mr, S, Das Gupta, Member(A) ) 3

Heard Sri Shishir Kumar, learned counsel
=5 for the gpplicant on admission, The applicant's case
. is that he was earlier ordered for transfer from
Badni to Gorakhpur, He had appealed against this
transfer and the same was stayed by ther, order dated
2.8,1994 issued by the Assistant Collector, The |
- applicant's grievance is that @&ven af ter thd;p'
authorities attempted to relieve him and then he
submitted another appeal addressed to the Additional
Collector of Customs,amd a copy of which is at
Annexure-A 5, It has been stated that thereaf ter
a wireless message was received from the Additional
Collector, Customs Badni nof to relkeve the applicant
on transfer untill further orders, It is stated that
despite this message, the applicant has been relieved

of his duties by the order dated 23,%.1994( Annexure-

\FQP A7) R
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24 In these facgs and circumstances, the
- @pplicant has PTayed that the order Telieving him
from his dutjies be quashed ang the respondents be
directed not to Telieve him from his present place
of working, .

A

A
3. I have gone through the pleadings %f the

dpplication ang also submissions made by the learhed
céunsel for the applicant, The transfer order does
not appear to pe idbiolation of any sté%utory

Tules nor has any foundation peen laid for infering
any malice or malafide in issuing the order of

transfer, However, in viey of the fact that the

: Yedieye
the Superintendent of Customs,Badnl, not to EEEE:!

the applicant untily further orders, I consider that
it would be dppropriete to direct the respondent no.2
to consider the Tepresentation of the applicant on
merit and pass final orders on the same within a
period of } month from the date of Communication

of this order, I also direct the respondents Q8

to allow the applicant to continue to work at the
present station of posting till his Tepresentation

is finally decided by the Tespondent no, 2,

4, The application is disposed of finally at

the admission stage with the abo¥e dir ions,

Member (



